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THE NAVAL FORCES (MISCELLANEOUS PROVIQIONQ)

\f‘ ACT, 1950.

‘ - No. LVII or 1950 | _g,gg jﬂd ﬁé“ﬁ_
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An Act to make certam additional provisions respecting the naval
forces of the Union so as to ensure the proper discharge of
their duties and the maintenance of discipline among them.

r ' [22nd August 1950]

BE it enacted by Parhament ag follows:—

1. Short title.—This Act may be called the Naval Forces (Miscellaneous
Provisions) Act, 1950. ;

‘2, Imeligibility of females for enrolment or appointment in the naval forces.—

‘No female shall be eligible: for enrolment or appointment in the naval forces

except in such department, Jbranch or other body forming part of, or abtached
to any pOrtlon of, the navil forces as the Central . G'rovernment may, by
notification in the Official Gézette, specify in this behalf.

3. Power to modify certajn fundamental rights in their application to mem-
bers of the naval forces.—Subject; to the provisions of any law for the time
:being in force relating to the naval forces or to any part thereof, the Central
Government may, by notification in the Official Gazette, make rules—:

(a) restricting, to subh extent and in such manner as may be necessary,.
the right of any membet of the naval forces—

{©) to be a member of, or to be associated in any way with, any
trade union or labour union, or any class of trade unions or lsbour
unions, or any socleby institution or association, or any class of
gocieties, ms’cl’oufnons1 or associadions;

(i1) to attend or\ eddress any meeting or to teke part in any
demonstration organized by any body of persons for any political or
other purpose; z

(i) to communi¢ate with the press or to publish or cause to be
published ary book, letter or other document;

, (b) providing for the imanner in which and the period for which any
member of the naval fortes may be taken into, and detained in, naval
custody, pending the triall of any such member by a competent  naval
authority for any offence éomn:utted by him,

" 4. Continuation of existing ‘rules, regulations, etc.—All rules, regulations,
orders, directions, and ingtructibns relating to members of the na Jorces or
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under the authority of the Central Government br of the Commander-in-Chief,
Indian Navy, or by any other competent navaljauthority, shell, in so far as

they relate to any of the mafters dealt with inthis Act ha,ve effect as if they
were rules made under this Act.

5. Repeal of Ordinance XXI. of 1950, —(1) he Nia-val Forces (Miscellaneous
Provisions) Ordinance, 1950 (XXI of 1Q50) is hereby repealed.,

() Notwithstanding such repesl; anythmg one or any action taken in the
exercise of any power conferred by or under thg said Ordinance shall be deemed
to have been done or taken in the” exercise of phe powers conferred by or under
thig Act, ag if this Act were in force on the dhy on which such thing was done
or acblon was taken.
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